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Demoliiion of Mosgues in China

43. Shri Baburac Patel:
8hri Hukam Chand Kachwai:
Surl Ram Singh Ayarwal:

‘Will the Minisier of External Affuirs
be pleased to state:

(a) whether it is a fact that China
is demo’ishing hundreds of Muslim
mosques a::d burial grounds on a masa
scale and growingy (rops in the space
thus acquired;

(b} whether a protest on behalf of
the Muslims in India has been lodged
against this communistic vandalism ol
Islamic Institutions;

(e) if so. when: and
{d} if not, the reasons therefor?

The Minister of Extermal Affairs
(Shri M. C. Chagia): (a) to (d). The
Governmen: of India have seen re-
ports of large-scale persecution of
Muslim and descration of mosques
in China under the so-called Cultural
Revolution. The Government deplore
such anti-religious activities. No
protest, however, has been lodged
with the Government of China since
those affected by this persecution are
not Indiar nationals.

Chiidrea’s Film Society

44 Shri Baburao Peiel:
Shri Onkar Singh:
Shri Hokam Chand Kachwai:

Will the Minister of Information and
Broadcaming be pleased to state:

(a) how the criminal charge against
the cx-Secretary of the Children’s Film
Society, who had misappropriated
funds of the Society was turned into
a civil cleim by Government;

(b) the reasons for not filing a cri-
minal complaint against him in spive
of perfect eviaence of criminal mis-
appropriation of money; and

(e) when the civil suit would be
concluded and the chances of re-
covering the loss from the ex-Secre-
tary?






